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Notification
The 29th February, 2020

No. 16-HLA of 2020/28/3875.— The Haryana Pond and Waste Water Management Authority
(Amendment) Bill, 2020, is hereby published for general information under proviso to Rule 128 of the
Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 16-HLA of 2020

THE HARYANA POND AND WASTE WATER MANAGEMENT AUTHORITY
(AMENDMENT) BILL, 2020

A
BILL
further to amend the Haryana Pond and Waste Water Management Authority Act, 2018.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:-

I. This Act may be called the Haryana Pond and Waste Water Management Authority
(Amendment) Act, 2020.

2. For clauses (xv), (xvi) and (xvii) of sub-section (3) of section 3 of the Haryana Pond and Waste
Water Management Authority Act, 2018 (hereinafter called the principal Act), the following clauses
shall be substituted, namely:-

“(xv) An officer, who is serving or has served on a post in Member
the Central Government or any State Government
or any Public Sector Organisation or Organisation
under the ownership or control of the State or the
Central Government not below the rank or
equivalence of Chief Engineer, to be appointed by
the Government as Technical Advisor

(xvi) Three persons from amongst experts/social workers Non-Official
in the field of environment, ecology or pond Members
development and conservation, to be appointed by
the Government

(315)
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(xvii) An officer, who is serving or has served on a post in Member
any Engineering department of the State or the Secretary”
Central Government not below the rank or
equivalence of Chief Engineer to be appointed by
the Government.

Amendment of 3. For sub-sections (1) and (2) of section 4 of the principal Act, the following sub-sections

section 4 of ; .
Haryana Act 33 of shall be substituted, namely:

2018. “(1) The tenure, salaries, allowances and other conditions of the service of the
Executive Vice-Chairperson, Technical Advisor and Member Secretary shall be such, as
may be prescribed:

Provided that the Executive Vice-Chairperson, Technical Advisor and
Member Secretary shall not hold office beyond the age of sixty-five years.

(2)  The tenure of the non-official members shall be such, as may be
prescribed.”.
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STATEMENT OF OBJECTS AND REASONS

To achieve the object of development, protection, rejuvenation, conservation, construction & management;
utilization of pond water in Haryana for irrigation, alongwith necessary powers and functions, The Haryana Pond and
Waste Water Management Authority Act, 2018 was framed. The Haryana Pond and Waste Water Authority has been
working from more than one year. After passage of more than one year, it has been observed that the qualification and
experience of Technical Advisor & Member Secretary is on higher side. Such officers are not easily available to make
the appointment. Accordingly, To run smoothly and increase the efficiency of The Haryana Pond and Waste Water
Management Authority, an Amendment is necessary

MANOHAR LAL,
Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 29th February, 2020. Secretary.
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[T SIFare]
2020 FT fS9® W1 16 TA.UAN.
FRIATUT ATAE TAT AT Ja=1 WIRIHROT (Feer) e, 2020
RGN TqTATE qAT U Y= UTiSrawor i,
2018, B 3AM HIMRT A P forg

CEpEY
IRA RIS & ShewRd a9 # gRIm I fdemmrse g1 ffaRed w0 § a8
srfafrafia &n—
fere 1 | 1. g A eRATon qrerd QT uSidl Uded UTfereNor ([RIRE) SrfSfaH, 2020, HET
ST BT § |
2018 & 2. BRATOT AT AT 37USTel T Wfdavor SrfarfA, 2018 (W9, 39, 9@ 918, o
&R o T PR T R) B AR 3 B ST (6) F WIS (xv), (ovi) T (ovii) F R W,
W“SW” frefeRae wus uferenfia by oo, st —
e | “(xv) WRBR FRI Th-id! FARHR & w9 H FYad {6y S ey
I T BRI, S Bal ARBR AT B 15T TRBR
At fHdl AdaeG & ed AT TR AT B
WHR & WHEEE a1 FRFEE dTed § 09 Ug, St
T AT AT SED THGE Nb I A BT A B, W
PR € I BT ©
(xvi) WRHR FRT ggiaxer, qiRReIfUar I drae e qor IR—-IRGR 9a
AReT & &7 W faRivE! /Ffoe sriearet § 9 Fgad
5 o= arer 9 @
(xvil) TRAR gRT e By S arel Ta ORI, S 59 Aaw |fga”
AT BRI WAR & Bl e fawrT 4 (& ug, ot
T ARG I IS TSI ¥b W A BT A B, W
FHRIRT 2 a1 & 2 |
2018 & 3. e AT BT gRT 4 B IT—GRT (1) TAT 2) & WM R, FF=raRad arg
ERaT gforenfid & Sref, srerfa—
e 33 @1 *
RT 4 BT "(1) PRGN IUTEAA, ThH-11dh] AAGHR AT AGI Aid H U@y, da+, A
e | TAT |AT BT 379 o U= BN, S fafzd &1 9w -

R PRGN SUTEZe], Th-1d] AATRDR AT Faw Afg U3 99 Bl Iy
@ 9T U RO el B |
2) IR—RBRY TR B gerafdy WA geft, i fafza @ s
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IRl qAT HRUN BT fJavor

ERATON 59 & qTeEl d Q@ 9 el GRE, FHATdHed, Wxev, AT don yewe ud SuwEnT &
I B G B B oIy, IS Widadl AT B D AT ERACN AT AT ARSI e
UTErRoT JMfSATH, 2018 @Y RJATYAT B TS 2 | SRATUT TATAd AT IMARTE STl Yawei= UIfrdror vp a9 o
S THT | UAT B BR BT B | T a9 S A1 T8 ST AT & b Th-Id] AARHR I Faxg Afad d
AFAAT 9 JGHT fd 2 | o ad SR U SIS oI | IUTe el 81 I8 © | SHfoiy sRATOm dqreid qer
AR STel UG UTIARYT Bl GaTe WU I Tl d YISV Bl &Rl 98 & folg Feee fhar Sier o
.=

R e,
o= HAN, RO |
IUSHTG : 3Ro Po Hed,
fedia 29 HRANI, 2020. qfea |

8713—H.V.S.—H.G.P. Pkl



